SUPREME COURT OF INDIA
Ved Prakash
Vs.
Muni Lal
C.A.N0.10363 of 2017
(Kurian Joseph and R.Banumathi,JJ.,)
09.08.2017
JUDGMENT

Kurian Joseph,J.,
SLP(Civil)No.20260 of 2017
1. Delay condoned.
2. Leave granted.
3. The appellant approached the Rent Controller, Solan in Rent Petition N0.50/2 of 2001
seeking ejectment of the respondent. The Rent Controller, Solan allowed the petition. The
respondent approached the Appellate Authority. The Appellate Authority reversed the order
passed by the Rent Controller and allowed the appeal. The order of the Appellate Authority
has been upheld by the High Court. Controller, Solan. When the matter came up before this
Court on 10.07.2017, this Court passed the following order:-
4. In the nature of order we propose to pass, we do not think it necessary to call the
respondent before this Court, since the relief can be worked out in accordance with this order
before the Rent

"The petitioner shall get instruction as to whether even after widening the stair case,

the petitioner will be in a position to still accommodate the respondent in some other

part of the building. List after four weeks."

6. The said order happened to be passed taking note of the fact that respondent/tenant was a
tailor and he needed only minimum accommaodation, as has been noted by the High Court.

7. Today, when the matter was taken up, Mr. Sandeep Garg, son of the appellant/VVed
Prakash, on due instruction from the appellant, is present before this Court. Learned counsel
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appearing for the appellant and Mr. Sandeep Garg submits that even after reconstruction of
the stair case, the respondent can be accommodated so as to continue his tailoring work.

8. In that view of the matter, we are of the view that the order needs to be worked out before
the Rent Controller. Accordingly, we dispose of this appeal and set aside all the orders and
remit the matter to the Rent Controller, Solan for the limited purpose, as follows:-
“i. The appellant shall provide a suitable and equivalent space to the respondent,
after reconstruction of the stair case, in the same shop. The reconstruction shall be
undertaken only in such a way.

ii. The respondent shall be evicted only after the approval of the plan for
reconstruction of the stair case.”

9. The Rent Controller will issue fresh notice to the parties for working out this order.
10. Pending applications, if any, shall stand disposed of.

11. There shall be no orders as to costs.
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